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Versus
Tnion <f India and Otheva . ~~~ponﬂ&nco

ORDER

f)

- Per Hon'ble Mr. OJFP.Sharma, Administrative Member

'In thiz Peview Application wunder Fule 17 of the
Centrzl Administracive Trikunal (Procedurs) Pulesz, 2hri
Famlzzh Tumar Sharma has prayed Ehat the ordsr Jdated
No. A0E/91, Tamalesh umar Sharma Vs
Unicon  <f India  and Ora., may be reviewed and  the
aforesaid OA may ke decided afrezh after hearing the
counsel for the applicant.

2. The OA 1o, 108/91  wasz  bazically  againsat thz
applicant Eeing ﬂeélarec as medically unfit for

appointment Lo Enginzeving Servicez for which he was

gelected aa a vezult of the Combined Enginecring Services

Examination, 1922, aon the ground that hiz blood pressurs

waz higher ithan the ztandards prezcoribed for

rr'.
=
o
|_|
r‘
=
e
—~
o

in the Enginzering Services. The applicant after being

Azclarsd zauccezzful in the afeorezaid examination, was
azked by the Ministry of Failways to azppzar before the
Medical Poard for hiz medical srxamination. The Medical

Roard had declaved the applicant as unfic for appointment
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on the ground that his blocd

for appointment in Engineszring
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filing appeal, he was agJain sxamined

Ly a Medical Board ak th: Jagjeswan PFam Hospital,

Bombay, run by th: PRailways. The 2aid Medical  Board
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aless found the applicant as having higher blood pvws ure

than the standavds prescribesd. He was accordingly

dzclarsd  as medically unfit  for appointment in  the
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Engineeriang Servic had <ited the wmedical report

. AY
from a loeal Acctor, the result of his medical

examinakbtion by Fam Mancohar Lohia Hoépital»at llew Delhi in
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connzckbicon with his appointment: ko the Civil
ths vzzult of his ezamination at the =2.M.2. Hospital,

Jaipur in bnnnectlr“ with hiz appointment - in the

i

Fajasthan Adminiztrativ. Services. The Tribunal had,

f

however, h2ld in the order pazz=ed on 15-21-193& that tche

results of the medical exzaminationz other than those

crezcribed  were nob relevan:t for  judging the medical

fitnzze of the applicant. Auuordingly the azplicatbion was

2. In the Peview Applicaticon, the applicant hasz =tated

that in the ©A the applicant had sou gi' production of

fu

blood pressures report of the applizant as p2r readings
taken at Jagjeewén Ram Hoszpitbal, Bombay. During the

mzdical sxamination Llood prezzurs chart was preparsed and
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klaocd I
appr ""1m4twl" 14 fimés afber certain gaps. OuE of the 14
times it was m2 3sursed, the klood pressurs of the
applicant was found Lo h; nermal E£or about 9 times. The

Wi

‘fstablishes that the applicant was dsclared

medically £it for Rajasthan' Administrative Servicez by

L
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the S.M.S.Hospital, Jaipur, an ovder Jdaked 6—1—96}has now
bezn  submitted by the applicant alongwith the Review
Application and is marked as Ann.Al. Az regacds Ann.Al,

that ik was nok availzable with
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the applicant's o=

the applicant at th: tims of cral arvguments bzeoauze it
A% s in the filz <«f the counsel who was arJuing some cther



casz and, therefore, it conld notb ke £iled alongwith the
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0a or producsl at the Ltims of hzariny. The €act ithat the

counzzl of the applifaqt was bagy arjaing some o hzr case

~and thereforse =ould noi ke pre3sent in thes Tribunal &

0

arjyus the applicant'z caze bezfore the Tribunzl has caunszo
srejudice to the agplicant. The applicant has, therefors,

goaght a fresh hearing by his coundel as the matter
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4. We have gone through the Review Applicaticn and the
cther material on rveceord. We are of the view that the
Feview Application can be Jdispcsed of without issuing
notices of heafingh,and by civrculation.

c. In th: Original Applicaticn Ethe apﬁlic=nt had
prayed that “the respordents may be asked to brought
ab-ut the kLlood pressure reporkt oﬁ the applicant taken by
the Mzdical Poard on  7-7-91 at  the Jagjezewan Fam

Hospital, Fombay Central, Bombay". Two medi
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reports

were filed by ithe vrespondents 23 annarures oo their

Vi

ccnstiturted in the fivsi inztance and the gzcond was the
repocrt of the Medical Board constituted at the Jagjeewvan
Ram Hospital, EBombay on the appiLcant's filingy appeal
‘ajainzkt the decisicon of the fifst Mzdical Poard. In both
of these rzpovis blood presaure readinus'of the asplicant

bezn recordsd. Uew in thz Eeview Application he has

£

stated that ke had scught production of kleood pressur

in
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reports of the applicant &as per the 22V

therseof taken at the Jajjsewan Fam Hospital at Pombay.
Infact, howzver, £his detailsed dgaovipkion of what the

not given in the

fu

applicant had sgoughit to e produced wa

has soughl to improve
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-2.M.8. Hospital, Jzipur where he was reportsldly examined

.

in connection with his selsction f£or Stat: Administrative
Zervices, it haz nob kesn produzed even now, with the
Paview Application. What haz ‘meen produced with  the

Peview Application az Ann.Al iz the ovder dated 6-1-96.

rassed by  the Fajasthan Governmznt  appointing the

applicant bo osne of the posts in =cale Rs. 2000-2530 in

the Faja
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that thes applizant zssha to 2unggzat that this appointment

Wa n to him only after he was Jdezclared medically

U]
)
(=)
<
I

fit. We Ao not kndw what  were the stanﬂafds presorikbed
fir medical examinatién of the agplicant ;or.s Sointment.
to Administrative Servi:és under the Govi. of Fajasthan
and the azplicant has zlse oot broﬂuced any msdical

report to zhow that he had bzen declared madically fit by
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haz sought appoinimsnt to one of the Enginerrving Services
under “the Governmsnt of India, he was reguired to pass
the medical sramination in aceordance with the standards

laid Aown for sach Engineeriag Servie
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. We do not know if the gkandards for
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Servicesz and for the Central Civil Servises are the =ame
ag far az medical examination iz concernzd. Howsver, fhe
applicant h3d aot produced any Jdocument with the OA also

to show that hs: had bezn declared medically fit in the

7. The caze waz argnad ey the agplicant himzelf kbefore
the Tribunal. AL no stége hzd h: mads any prayer during
the argumsnts that hiz counsel was buzy elsewhare and
therefore, adjournment may ke granted to  enable  the

counsel to argue the caze on hia behalf cor that he wanted
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Fevisw Applicakticn. There is no error apparent on the

face of the -zcord nov has  the applicant prodoaced any .

znt which iz crucial to hisz caze and which could not
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be produced earlier when the 02 was Azcided despite beat

gfforte or due diligence by the applicant. This PFaeview

of Order NXNEYVITI Fule 1 of the Code of Civil Procedure.
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ordingly dismissed.

(Q.P.ShaﬁrL)

AAdministraktive Member

S. The Review Application iz a

\

\

By circulation.

(Eatan Frakaszh)

Judicial Membezr




